
 
 

 
 

 
 

 
   
    

         

   

        

       

         

   

 

 

   

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(Crl) No.(SH) 7/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

30.07.2013 

Mr. H Abraham, learned counsel for the petitioner 

strenuously contended that the detenue is an illiterate and he does 

not know English and also Garo. 

Mr. R Gurung, learned GA appearing for the State 

respondents contended that the detenue is an literate and a 

matriculate. If that be the fact, the respondents have to file an 

additional affidavit within three weeks. List this case again on 

20.08.2013. 

JUDGE 

Lam 



 
 

 
 

 
 

 
   
    

        

   

   

 

 

   

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Caveat Petn.No.(SH)127/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

30.07.2013 

Heard Mr. S Marpan, learned counsel for the Caveator. 

The caveator will be heard at the time of consideration 

of the interim prayer, if any, in the connected revision petition. 

Accordingly, the caveat stands discharged. 

JUDGE 

Lam 



 

 
 

 
 

 
 

 
 
   
        

      

        

        

    

     

  

          

         

 

       

          

 

     

 

 

   

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Civil Reference No.(SH)1/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

30.07.2013 

Perused the Civil Reference application and it appears 

that the present Presiding Officer of the District Council Court, Jowai, 

for the reasons mentioned in the note put up by the Registrar 

General, High Court of Meghalaya, may not be proper to take up 

Misc. Civil Appeal No.4/2010 arising out of T.S. No.15/1991. 

Accordingly, Misc. Civil Appeal No.4/2010 is transferred to the 

District Council Court, Shillong for disposal. 

The Registry is directed to transfer the record of Misc. 

Civil Appeal No.4/2010 along with LCR to the District Council Court, 

Shillong immediately. 

The learned Judge, District Council Court, Shillong on 

receipt of the record shall issue notice to the parties for hearing and 

disposal of the said Misc. Civil Appeal No.4/2010. 

In view of above, this Civil Reference is disposed of. 

JUDGE 

Lam 



 

 

 
 
 

 
 

 
 

 
   
         

  

 

 

   

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

MC (CRP) No.(SH)255/2013 
In CR(P)No.(SH)47/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

30.07.2013 

In view of the order passed today in 

CR(P)No.(SH)47/2013, this misc. case also stands disposed of. 

JUDGE 

Lam 



 

 

 

 
 

 
 

 
 

 
   
     

      

 

      

      

   

       

  

        

        

        

    

       

        

        

       

    

      

 

   

 

 

 

 

 

 

 

 

 

 

 

 

 

 

TR. P. (Crl) No.(SH) 7/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

30.07.2013 

Heard Mr. N Khan, learned counsel for the petitioner 

and Mrs. S Bhattacharjee, learned PP appearing for the 

respondents. 

This is an application for transferring GR Case 

No.109/2008 under Section 363/376 IPC pending before the learned 

Special Judge, Fast Track Court, Nongstoin to another court. A 

serious allegation had been made against the Presiding Officer that 

he had filed a complaint against the present petitioner. 

On perusal of the complaint, it is clear that the said 

complaint is not related with the merit of the said case i.e. GR Case 

No.109/2008 under Section 363/376 IPC. If the case is to be 

transferred from one Judicial Officer to another Judicial Officer for 

the type of reasons mentioned in the present petition, the proceeding 

of the trial shall invariably be interfered with. Over and above, such 

type of application shall open flood gates of the applications for 

transferring the cases from one court to another court. In such 

circumstances, this Court is not entertaining the present petition. 

Accordingly, the present petition is dismissed. 

JUDGE 

Lam 



 

 

 

 
 

 
 

 
 

 
   
      

    

    

       

          

     

 

   

  

         

 

 

   

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C) No.(SH) 92/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

30.07.2013 

Mr. MZ Ahmed, learned senior counsel assisted by 

Mrs.B Dutta, learned counsel appearing for the respondent No.1 

submits at the Bar that Mr. K Nayak, learned counsel for the 

petitioner had been furnished with a copy of the affidavit-in-

opposition and further he had been informed that the case is being 

listed today. However, none appears for the petitioner without 

showing any cause. 

In such circumstances, this Court has no alternative but 

to dismiss the case for default. 

In view of above, the writ petition is dismissed for 

default. 

JUDGE 

Lam 



 

 

 

 

 
 

 
 

 
 

 
   
     

         

   

       

       

         

   

 

 

   

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(Crl) No.(SH) 7/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

30.07.2013 

Mr. H Abraham, learned counsel for the petitioner 

strenuously contended that the detenue is an illiterate and he does 

not know English and also Garo. 

Mr. R Gurung, learned GA appearing for the State 

respondents contended that the detenue is an literate and a 

matriculate. If that be the fact, the respondents have to file an 

additional affidavit within three weeks. List this case again on 

20.08.2013. 

JUDGE 

Lam 



 

 

 

 


